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Sh. Shambhu Chopra Advocate for the petitioner company. Advocate Sh. anal

Verma for respondent no.1 alongwith Advocate Sh. Syed Fahim respondent no.3.

The counsel for both parties informed such that the process of inspection is still

going on.

Therefore, the petitioner is at liberty to make inspection of all relevant record.
The respondent company is expected to provide a copy thereof as per rule and
existing practise, to petitioner, in case, if there is some reservation or objection to
the respondent company, for providing inspection or to supply of a copy of
documents, then such may be brought to notice of this Court for passing an

appropriate order thereon.

The matter be listed on 19" December, 2017.
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Dated:23.11.2017 H.P. Chaturvedi, Member (Judicial)
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